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IN THE HIGH COURT OF DELHI AT NEW DELHI
+ O.M.P. (COMM) 94/2022
NATIONAL HIGHWAYSAUTHORITY OF INDIA..... Petitioner
Through: Ms. Madhu Sweta and Ms. Astha
Dhawan, Advocates.
VErsus
IRCON SOMA TOLLWAY PVT.LTD. ... Respondent

Through:  Mr. Sameer Parekh, Mr. Abhishek
Thakral and Mr. Jayant Baq,

Advocates.
CORAM:
HON'BLE MR. JUSTICE PRATEEK JALAN
ORDER
% 16.04.2024

|.A. 8499/2024 (withdrawal of the present petition) & |.A. 8532/2024 (to

withdraw the deposited amount)

1 These applications have been made by the petitioner for
withdrawal of the petition on account of settlement under the Vivad Se
Vishwas-II (Contractual Disputes) Scheme, and for withdrawal of the
amount deposited by them in Court in terms of order dated 17.02.2022.

2. Learned counsel for the respondent is present, and has no objection
to the relief sought.

3. In view of the above, both applications are allowed and O.M.P.
(COMM) 94/2022, adongwith pending applications, is dismissed as

withdrawn.
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4, The Registry is directed to release the amount deposited by the
petitioner in terms of the order dated 17.02.2022, alongwith accrued
Interest, to the petitioner.

5. The petitioner undertakes to abide by the settlement to be executed
between the parties under the scheme.

PRATEEK JALAN,J
APRIL 16, 2024
SY
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